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21.11.96

,gyiﬂ

representation of the applicant dated’

g

0.A. No.” 206 of 1996

~

Learned counsel Mr, S.Sarma for the

applicant.

Mr. A.K.Choudhury,
C.G.5.C. for the respondents.

learned Addl.

Perused -the contents of the épplication
and relief. sought. Heard counsel for both sides
The applicant has submitteq this
application Seeking an order on the respondents
to grant him temporary status and absorb in Group
D posts with all consequential benefits. He has
Submitted representation dated 24.7.96 Annexure

(D2) to the Director General, All ﬁ;ﬁdia Radio,

for admission.

Akashbani Bhawan; Parliament' St"r‘c_a"et, New Delhi
. !* '

through proper. ' channel - requesting for

regularisation of hig service from the date of

his initial appointment with "all consequential
service benefits.f'f[hg;:s ,f:epresentation is pending
s N

disposal of respondent No.2 of this application,

The applitattion, heeds-not- be admitted at this
stage but it is disposed of with the diréction to
the respondent ‘

No. 2 to the

24.7.96 on
merit within 3 (three ) months from the date of
receipt of the copy of this order._ Liberty to the
gppl\.{cant..to approach this Tribunal ‘

dispose . of

again if he
is aggrieved with the order of the respondent No.,

"2 ¢on his representation:

The applicatign is disposed of. No
order as to costs. ’ '

Copy of the ofder be supplied to both

the counsel of the parties.

Me}r'lber
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IN THE CENTRAL ADMIMTITRATIVE TRIBUN . LeGUIN \""I

0.A. _No.. ,Z g 6/96

BETIEEN

Sri J.0. Rad,

Casual Labour (Mali)

All Tpdia Radio ,,“hlllong ntatlon,
Shillong.

<.......Abpiicant.

= AN ) e

1. Unlon of Indla, v
represented by the Secretary
to the Govt. of India,

- Ministry of I,formation & Broadcasfiﬂg
New Delhi-1.

-

2.+ Director General,
All India Radio,
Akashbani Bhawan,
Parliameni: Street,
New Delhi- 110 001,

3. &tation Director, :
All India Radio, +hillong “tation,
Zhillong, Meohalaja.

e +++e.Respondents

DETA'L3 OF ADPLICATION

3

1. Partlculars of orders against whlch this

gnbllcaf n _is mada. /

”he instant anslication is directed not
prefuned |
agatnst any partlcular order but is. p:eﬁan@.mahln o

grievances against the apathy shown by “the respondﬂhie



-2- |

1n respec* of uhe beneflfs adm1551ble to the appllcants r

l

Lndef rules as Casual Labour‘and deemed refusal LO

conLerr;ng temporary sLatus.f

a2 JﬁRidDICTION_O?jTHE TRIBU&%L - = R

i

”be aplecanp declares that che -sﬁbjecé

5

at%e: of the 1nsLan* op11caLloﬂ is- w1ﬁh1n ‘the jurlsdlc—

tion of ths Hon b1e >i}ibunal;

(23 o B -
. r N - s

2. aﬁmmﬁvmymmmmz '

3. LI.M:’!:T.?;TIQE:LE:;

« ' .
\

o Thﬁ apollcanL rur*her derlareo that the - - .

>~ule1caClon is Llled within *he Limi Lat¢on nellod prescr;b'

"‘under Sec. 21 of Lhe AdmlnLSrraulve Trl unal Act, 1985.

, N
~ . .

B . ‘ .‘.A ’ _' ’ . . . .

4. BEGES OF THE CASE:-

'That t,@‘amplicant‘ié'”
"and is enti tled to all the rightd “aﬁd bertleges

Yarant eed by %he CwnsLiLuhiol oE ¢ﬁﬁla~and the 1aws

«Q

»“framed thereunder zrom 1me Lo t ime.

That he aamllcanb sLaLeéltﬁaﬁ'he~ha§ been wakith‘
é Caaual Labour (Ma11¥ Weedf 14Q11 wS .on payment |
of B 35/” only ner aaﬁ,.unanx #he ahat;on Dlrector:

ll Tnala adlo, Shl 1onc Jtathn, ”hlllong and N

' dlscnarglng hls du 1es wu+h éue d?lllcence mulntalnlng &

oo-a-- 93/""
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“his integfity at all ?imes torﬁhe satisfaction oanll
concerned.andAcontinuing?aS'suchﬁ TheA_aﬁpoinfment letter
'of the' a wnllnajt has been mlgplaced and even aftef due
search -he could not make it ava’lableg However, a éopv'
OF letter No. SHG - 2Q (S)/94 G/l441 dat@d 31~5 94 issued .
bv the.wtatloﬂ 31:60 cor, whrllong to the~D rector Gcneral .
All India Rﬁle A.\:ashb‘aan1 Bhawan, Parlwamsnb Street,
New ;Delha- 110 001 .dealing with the SUDJGC% if any against
eﬂaagement of an 5 Cgsual Lgbour.. hag‘dealt'with the .

matter stating that the annlicant alongwith other were

. sponsored through Employment Exchange and after due process

of selection he has been engaged as mali and he has been
engaged . only daily wage basis for more than 340 days

in a year since 1906, -and cxmr@ssed h:s aesrle to rcgularlse

-

him as - Mali (Gardcncr)

s/

~

A Copy of the lett-r daed 31.8.94

*th and marked .

~ S is annexed herew

as ANNEXUZE-A.

4.2, That tue anpl1cants States thau he has the recui-
y S0
sité number of WOrklng days in a year/as to get the

.neneglr of temporary status as well as beneflus adm1551ble€3
under thevrelevant rules and also as per the dlrectlona mf
1aid .down by fhe Apex Court. Phe petltloner Crave Leave

of this- Hon'ble Tribunalk w.u.f. Lo the releVan+ rulcs\

as well as the decisions of the Apex Court in support of "
. ’ : - : fios
.t v .
;- , ‘ ,oo‘.../—
%
=




e

thig contentions.

’

4.3 That the amnlicant states tha

e

t after sponscred
by the Local Employmen: Exchange he was seleéted by the
duiy foamed Selection Cormititee and a formal aﬁpointﬁent
letfer was issued to him but the said anpointment letter
could not be traced as he had to ghift from the house}he was
lodged vhich was but by accidental fire.

4.4, That thé arnlicant states that’as a Ca;ual Labour
(112li) he has to discharge the duties of Mali as well as a-near’
froﬁ the duty chart of Groun B Staff (Casual Daily Wage)

:.».rit\ﬂ effect from 1.1.94 to 18.11.94" having holidays enm

“undays and ‘~cond Ftaurday and general holida?s.

A Copy of duty chart of Gr. B is

annexed herewith and marled acs

’ . g o O o g o e ey
. ATIENURT B

[
°
w

A

That the anplicant states thaﬁ‘he has accuired the -8
required knovledge in maintaining Home F;;gg? Gardensse and

Lawns and have passed‘himself, worthy of M£li Jobh and practices
of Gardening and iés maintenance. He has been issued é certificate

dated 16.1.91 by the Ztation Director, All India Radiom Thillong

: ' K
about his profiency. , \
A cony of the certificate dated
4.5 .
16.1.98 is annexed herewith and
marked as ANINIIRE-C.
A
L
. v
: o . e 14 o *
4.6 © . That the ammlicants states tha® the a»nnlicant

has besen worzing as lMali from the yean 1983 continously .wi%?butw¢§

brealz on daily wacge basis of I 35/- ner day and even after
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coﬁplefing the Eequired' number of 24" days work in a year
he:has.not been extonded the minimum of the daily rates

of pay on need basis as ehtitled to hin by»virtue of
"Casual Labours (Grant of bcm%orary 2t atus and Regularisa-
tion ) Schemc of Govc. of Tpdla, 1993, which has come

into effect from 1.,9.93 and Industrial employment {standing
‘6réers) Act, 1946 invokes that "those daily féted (ilorkman)
%ho have actuolly'wor?ed For not less 240 davs in any
perlod of 12 months should be transferred to regular
establishment w.e.f the first day of the month foliowing

the 12 months of-the said period."

4.7 That the applicant states that he made a
represehtatioh dated 30.3.92 followed by reminders dated
20.2.96 and 24.7.96 buk that have not been able to evoke

“any fruitful result and aepe cuite silent over it.

Copy of the re@resentétiqns dated
32 .3.92 20./.,6 and 24.7.56

are aﬂnexed hé§ewith and marked

as gﬁN@XURﬁQD{Di & D2,

D.8 That the applicant sfétes that he was ini%ia——
1ly (appointed‘ as Mali aloﬁgwith others and some vacant
posf5 were Qf ﬁermanent nature and as such heﬁis duly
entltled LO anc eligible for payﬂent of pay and allowances-
w.e.f. the da»e of ayrolntmnn* “nacr PR 17(1) but despite
that the applicant Was been utilised /engaged as daily

wage basis.

4.9 That the amplicant states that he has been

working under &tation Director, ALR? Shillongsince

14.11.95 without any breask and with any prospect or
- £ ‘ A .

' [
. : e R

A
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im?ravement in his servicé career and the just and
.minimum eGuitable relief he ¢laims i$ confgrment to
temﬁorary status- pgn&ing absorption in Gr. D Posts as

v

per -Governments own icheme. -

4,10 That the applicants states that when his

-

persistent pursuations-by repeated renreséntations,

before the competent authority for consideration of his case

for granting him the lesser Dbenefit and conferment of

temporary status and furthefjabsorpiion in Group - D
pdst ‘could not evoke any impetus he has no Sther'
aiternative fefficacious, remedy‘then to arproach the.
Hon'ple Tribunal. - .

4.11 ~ That the an-licant states that the relief

as prgféd fﬁrfby fhe appliCQﬁt is arfuﬂdémental right and

denial of the same amounts to infringement of the same.

‘5. - GROTNDS FCR RELIEF:-

i. For that the avnlicant has been working for
-several years with any break and therefore his

prays for his service security and future

benefits thereon.

i2. For that the japplicant has been working w;é.ﬁ.
14.,11.95 he has notvbaen.granfed temporary
statﬁs and regularisations thereafter,tﬁ Grodp DY
‘post with minimum pay Scale Qn'neéd baéis prescribed

for such sdrvices.



{}’

’

Ny

iii. For that the Central Goverﬁment by its Scheme
'"Casuai Labourers (Bpaht of ‘temporary staﬁus
and Regularisation) Scheme 1993 requires that
the serviées.of Casual Workers like tﬁaf of
the éﬁplicant be regularised with certain

conditions which are satisfied bv the apnlicant..

iv. Por that the Ipdustrial employment (Stating
orders) Act, 1946 provides for regularisation

of the services of Calual Labourers similar to

~

the anplicant.

v. = For tha? the appliCanﬁ,was sponsgted through
émployment Exchangevand hrs”been selected by
auly Coﬁstituted ‘election Committee and has
béen anpbinted,againsf~permanent nost as such

he is entitled to all the benefits as ver Rulé.‘

vi. _Fok that the applicant has fulfilled the
eligibility criteria as such he is entitled to

the nbenefit of regularidation.

vii. TFor.that the in any view of the matter
éhe‘dénial'of temporary status as well as
regulairsation amounts to violation of
Constifutidhalbéights which requires to be.

set right

6. DETAILG OF REMEDIES EXHAUSTED:-

L]
{

That the appiicant declaresthat he has taken

cee8/=

®
ool X

o .
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recourses to all the remedies available to him and has
failed to cet-any relief and as such there ig no alternative

remedy open to him then to approach this “on'ble Tribunal
Y Cf Y e lr

7. MATTERS NOT PREVIOUSLY PILED OR PEMDING BEFCRE

ANY OTHER CQURT OR TRIBINAL:

Thatxfhe’ap?licant déc1ares-that he has hot
previously filed any application writ petition or suit’
re érding the matter in respect of which this application
h&s(been made, before any court,authority or other bénéhés
of this Hon'ble Eyibunal; nor any such apmlication wrif .

petition or suit is pending before any of them.

84 . RELIEFS SOQUGHT FOR_ s-—

Under the facts and circumstances stated

-

above the applicants prays for the following reliéfs eeeccvaant

i) To direct the respondenfs to conf;r bp the applicant
'theiminimum;just and eqﬁitable benefit of temporéry
status and further absbrptipn in Gr.'D' Post |
and to pay salaries at par with regular Gr.'D!'

- employees including other service benefits.

'#1) Pass any other order or orders as Your Lerdships
- may deem fit and prover. considering the facts and

circumstances of that case.

=
"iii) Cost of the application. ,.
on..9/—' N ‘
”- L
< 5%
1 ' - “_
v v
d . -
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9. INIERIM ORDER PRAVID FOR -
. Pend nq aisbosul of ths O.A., dhe above ..

PN | . _

R ".‘named appllcant pfajs Lor an 1nter1m order dlrﬁcflng the
‘=resmondent to conszder the case* of the app llcant towaros
.;copxlrment of tempo;nry status ava regularzsdtlon there

_ T 'axter alon0w1th consequenulal se”v1ce benefzus.‘ '
! 10,  DETRILS CF TDEKs= o, .
. . ) ‘ » 5 . $ -,' ‘ ,_\ ‘- ‘ . : , - . - . .
S 7 - bn index summary showing the particulars’
of the doeuments is enclosed. ’ '
T L S o : o | . (_ o . : - 7 :
11, PARTICULARS OF THE I.P.O. ~~ o : a
_ L o
l' 1) -L P Gv lﬁo\w s o s e oog 3‘4‘6828
| N _ 3.:.) Date of issue f. 29.8. 96
A LT 111} Iusued from :- G.P. c. Gadhatl
T S iv) I?‘a_‘ya_bfle"ét'-'G;E;.O. Gauhati».,
o 12 List of enCloatres.-
\
‘ . Ag st ‘e& in the Lndex
’ - ,‘: > » A 4
% ‘ tl -
S e | L
‘ - . ) - Verlflc&tlon-. ee
- ‘,- . .
- F] ’...
v . ~ .
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VERIFICATION

I,.ShriiJay Kant Rai, &/0 Ganesh Rai aged
about-29'yéars R/o thillong working as Casual Labour
(Mali): in the All India‘ 'Radio,"Shillong $tation,
Shillong, Mechalaya, do hereby solemnly affirm and declare:
that the statements made in paragraphs 1 to 4 and € to 12
‘are true to my knowleage and thbsevmade in paragrphs 5
are true to my legal advicé and Iwhave not suppressed any

material facts:-

'and I sign this verification on

this the 14 ths Day of September, 1996.

‘o

T ) - ' o Applicant

b

TR L
Tk REY)
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ANNEXURE-A !
SPEED POST
CONFIVERTIAL
Government of India ' |
All Tpdia Radio, fhillong-
v ' lleghalaya
‘Mo .SHG.29(5)/94-G/ ' ' -Dated, 3hillong
the 31st Aug.'94
To,
( The Director  General, - - :
/ ' All India Radio,. . ’

Akashbani Bhavan,
© Parliament - 110 N01.

" Subs— ENGUGEMENT OF CASUAL LBOURS - REGABDI'G.

Jir,
. .Keeping the exigencies of works in vicw casval
labrurs were encaged for execution of time bound works

s

siﬂcé 1985, The local Employment Encﬁange was then armroached
to éponsor registered candidateé.:Interviews wére'heid at
certain:intervals in wirich the following candidatesvwere
S \ . seleéted égdjpanel was drawn in Srder or merit. Out of i5
(fifteén)'candidates éﬁohsored only seven were selected
in which the First, the ‘Second, the Fourth and Fifth
:éandidéteg have got job in somé,offices. fhe éandidate
who was piaced on the third position‘haé béen engaged by this
Station from éimg.to'ﬁime since "1986. The name is Iluldeep
Kaur ' . No.W-1161/86 now'rgnning 33 years
’ \

" of age. She was engaged on daily wages basis for over 247 .days

in a year. “nother one is /hri Jaikant Rai who has also

been encaged on daily wage basis for more than 240 Days
S .+ . in a year since 1986. . o '
In the light of Government of India's policy to
, , ‘ -
providé‘saﬁe drinking water to all citizens it is »nroposed
- - . s . N ’ ’ : . . -
to regularise amt. Kaldip Kaur as Water Carrier (Gr -D) Post.
: * . ." "'
-

- . ' ) , . | . ' ' *ﬂ J‘. %’"‘ﬁ



(Gérdéher).fd

'

Mali

e

o f. . . o It'la,

’
. et »
- 1
P .
i
[
" x -
.
) i
\
~
" - -
.
4
N
. N
N
~
‘
\
g R .
'
- '
‘
\
\
- . i
'
. L
. K P
i
\
1
—
~
B
»
V-
>
~
i
(. .
.
tr
C ’
! \
. .
o ’- AN
‘ \,
. i
'
. i
N
. : ’ Voo
¢ .

post while Shri Jaikant

v ,vthis offlce confldcnt*ally aL an early date.

! 1
Rai will be regularised as
Vo, - . .

uherefore, reques“ed tﬁ 11ndly

T c=avrr1:ur1m the prowosal apd communlcaue Lhe éec151on to

’

Yours

ﬁd/_ Ir1legible
- . A
(B. THAWMAWIA)
. Stgtlon Director.
3 k)
..
L4
.c‘ -
. .. ’
'Y '
e 1
‘ ‘I

aithfully, \ 

e
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<.+ AWEXURE-B e
N . . Government of‘Indla .
) B CLI ndla_.Rad%q, ahillonqq
.. | DUTY CHART OF GROUP 'B'  STAFF (CASUAL "JAILY VA@") wr.mn E"T‘ECT .
FROM Dt. 01.11.94 to is. 11. 94 o e
1. 4mk Mary Nangkanih £— Sﬁﬁﬁupb&;ﬁEnginéef/ASDkCo%diﬁation)
2. Smt Rita Singh = = &= ﬁﬂB.(OQQ) PEX(Co~ordination and -
v T ' progress section,” . ’
. . . . ’ 7 . ‘ . o . ’ ‘ . - ’
3.:Smt Minalia Marak R &ﬁC/PEK &)y =B . '
4. Fhri Erxshﬁa Rao f31/27'PEX (H) PLY (“) PW” KK)'&‘PEK(“ '})‘
“'5. Shrl welmlah C '4':;,EeWS‘@ect1®nlerm 16,;1.94~t0

= S . 30th Nov. '94.

’ - .o

‘:fﬁg'ﬁhri\ﬁjiﬁ‘Thapa“ R T NewslSCtioﬁ.from 16.11.94 to'3ch

T 0 'Nov. '94
: 7 . 31’12‘.‘3. J‘.\, -» ROY ’ (2-; I"’Ia.li . . '.’.
- 8. Shri Brahamdeo-Rai' .é;?ﬁil1,c1ean"£ab1e§ chairsvetc; ‘
a’ - . . " N . . - . . . ‘ ) \ . . .
o 9;1£hxi_ﬁuraj «?éndey\_A:— will,woL? as ma11 and attend to
croap D‘s wo*ks in the ?nd Floor.
’ p v e . R
‘ib._Shri'Devi'Ram‘ﬁbrjee :- Look after Safaiwala' job
f»ﬂ B.‘They haye been~g1ven holldays on sundays and second
_ N
satulday and on general hollda‘s}.v B
el e e
' f‘Copy:td'§r o ‘ - T

1y % atlon DlreCtOl, (2) Super. intending Engineer,
. AR, gnillong.

- . . .

, ‘a) Agg (Co. ) (4) Ancountant (5) A»B/

‘“f;"’e} a8D {000}

RN .

a
" .

7) Hotice Boardeee.

v Fhri Jai:Kant Rai =~ . R (T. sINGH)
R PROGRESS wacm]ﬁ'ﬂ
For anﬁ Eon

Advocate.‘~'hv~’ L fﬂ* AR C W T .
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N ARSHVANI - L .&»«N XURE‘—C : . Office-24153
- 5TD CDE _0364 SRR L |
e o _ - "7 . - "Res. -23550: °
B. THANMANIA LT e e S | .
, ﬁ anion Dlrector L .. ..'(* ' L o
/ GOVERNMENT OF INDIA.
PO&T BOX NO. 14 , _
ALL TNDTA RADIO : HTLLo:u\G - 7937001 ° S
: No..;’;’.vv..... S ’ ' Dated 16.1.21
‘ | | .TO WHOM. IT MAY. coxcmw' 2 :
re s ' ' - ; . - .. 4
'* ”hls is to certlfy that ShrL Zaykanth
Ral son of latb Ganesh Ral, a r651denL oL vxllace— Chrlptzan
Bastl,,Pytharmknrah Shlllong 1s pe“conal1y KHOWﬂ co me.
{ . '
. - 5o far I hnow,he bears an excellent moral,character. o : ;
y . Pe 1ﬂ very goédiin mainkaininglﬂome_‘
Flower uarden an& Lawns. ﬁe hac proveézhimselﬁ‘worthy of‘Mali
S Job and practxces of, rardeﬁlng and_its‘mainténce; I w1sh -
< . hlm all succasg 1n llre ﬂh Rai ii'iOL rclat d to. me. .
. V" . Al )-..‘ m/ﬂ . )
- . N NVARN - ' o ! . Co L ‘ ' . .
AR S LT 16.1.91 ' '
T A AR (B. THANMAWIA) -
' o _— k. StatLon J;rector,
- /_:‘ ) All *nd1a Ra le,;hLllOnC.
A N \
: mwm@'q. L A *
'\o\”\\q\” N .
Advocates‘ v . )
(uk . ‘/'
a, . B i
¥ l ) .
. = ® -
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ANNEORE D 1

P \T(i N‘TT" XU "D L

The Station Director,
All India, Radio, Fhlllong..

s
gir,

I beg to sLafe that I have been working as a casual

Mall for this statlon since a ‘long time wut™ all sincereity.

y /Aﬂinée the poét‘of‘MaliAis likely to be filled up
on a regular basié, I shall e;er remain obliged if my case
" is considered with sympathy. . |
o
I pray to your sir to consider the case of appointing
| me on a regular ba51s which w11l provide a secur1ty to me and

‘my family,” and I aSSure you that I shall at tend to my work

. H - . .
with egqual, if not greater, sincerity and honesty.

Yours faithfully,

(J.%. Rai) .
Mali (Casuél)

.Christian Basti,

. 'P ntorﬁmkhrah
Acsied. b '
‘ shillong,30.3.92
W‘*{a - |
Advocato
\:‘\
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v ANNEXURE-D1

mhe St**lon Dlrector,x
-All India Radio; .
thITQna._ g BRI

"_'q”lth due resnecc I beg to 1nfomm351on you that

I am working in. thvs department W f 14, ll 85 as a Casual

Wbrker (Mall} R,SS/- ver day and alfhough above 11 years

1.already passcd but I have not been regularlsed nor geu a‘(

regular post g; - v e
R ' >§ \' . / ' X
In this connectwon I beg to 1nformatlon you
tnat I have goL nlne fam 1y member who are wholly depen&ed

on me and T shal; could not earn thelr Eorday Droperly ﬁ

in this low lncome.'

*

Ag such I request gou to glve Lhe sca‘e of any

Grbup fD Post on app01nt me as a-: regulaf post of Croup

t

'D' for wh“ch act of your hlnéness L shall remain ever

grea%ful to you S

v

-

Ly

R . RN : 26.29

R R . (JAY KAWT RAY)

MALI

]
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The Director General, - -
All India Radio, : '
Ajashbhani Bhawan,
Parliament Street,
ew Lelhi. ‘

{Through proper Chaﬁnel)

+ Subi- ?rayer fOL reoular¢datlon of the service and payment
all arrear dues.

’

\; Py
-
*

Fir,

I beg to stat e tre following lines for .your Xkind
'c§ﬁsi&¢ration and favourgble prders:—
1. -Thaﬁv;ir, T was initially appointed as Mali we.e.fa
14.11. 85 on ?aymen£ of ® 35/~ (Rupees thirtv five only)
~ per day and I have since then been working uﬁder the
" 3tatkon D1tecuor All India conf;nously W1Eh the satis-

factlon of all my suoerlors officers and. have neVer falter

in o:£1c1al uerv¢ce to the Depar*mental to _hn best oF

1

my capaczty.

1 : .
¢ -, ’ \

. 2. That my service.on the post aforesaid an appoiniment
on 14,11,95 has‘been extended continously without.any
bréak/Interruption in‘any relevant point_of time
pafticular on the basis of.thé performnace of my service
and it may be adde& ﬁere that he has never peeniwarned

/ or reprlmanded even once for these years and I have ever be
been reposing deen trust and understandlng bel1ev1ng f/_

benerltq that the good w1ll and since serv1ce would count

in the long run.

3. ThaL I have submitted number of, representatlona to
all concerned through nroper channel in due deligency -

prayving for regularisation of my servicee.

But all ill luck ”oulo havp 13 uptil now my. °

dream has not pass over the success. N




- o s o
- fi. | | o N (ﬁ//

H

. 4. That §ir, I beg to state further that it has dnly
beén en301ned upon as a mandory provisions duly mar<
enshrined in the Industrial Emplovment (Standlng orders)
Act 1948 dt. 15.1.82 that " those daily rated (Workmen)
'who have actually worked for not less ghan 240 days (Two
hundred& £rrty) Davs in any period of 12 (t weive) months

. shoula be tran¢ferred to the reaular cstabllsheman+ wW.e.f.

o . the first day of ‘the month £OllONlﬂg Lhe 12%th month of the .

sald period. The ganr i€ t%ere is any, in thelr employment
subseguent to the date of such regu ation.should be

R ' treated as lecve or (Superannuary posts in the regular

‘

estahi hmenL may be. created if necessary for a‘l this

purpose. It needs to be mentioned-that in Geologlcal survey-
N | | of india as wéll'as inP &T ana other Depts and bther 10—

In&ustriél sedtor this pfovision now been invoked for the

bénerlt of the employeeS. |

5. That sir, I beg to sLafe further that inic;P.W.D;

or in the State P.W.D. in the alike Dept. even the workdhérg

- staff are allbwedvthe.same pay scalé'and all other allowances

as may be que and admlSoTb1eva regular st aEF lendlng

e -Ma.

. d N e
~~~ have it,iI have not been granted the pay scale and other

allowances as may be due and ‘admissible.

6. ' That Sir, in Geological'aurvey of India,P&T and other

den rtment of Govia oF Indla " ose of casual employees who

. ol
eoare pnouaond daily waqe basis 1s granued and other allovaﬁcn

»
.

_alongwlth fac111t1eu of leave.
7. That sir, I was lnltla]ly appointed on dally wage along

with other wﬁile some posts o Malls were vacan+ and those

- ’ - :
' vacant posts were nermanent 'and as such I was duly entltled

A L  to -and otherwise eligible for‘paymenc'qx pay and
Attesied. T , | R
, "allowances with effect from the date of my appointment

\“‘"

order @nder FR 17 (1) but as i1l luck woulé have it, I have

Advocatb
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=3 _ -
long ‘ . SN
heen/ke ept 1n as an emoloyee on dally wcge basis w1?houL any
i _ground whatsoever.
| : -
8. -+ That Sir;'my candidature was duly sponsored through the

‘.employment exchange and I was duly gppociated to the
substantiative post of Hall on 14.11.85 which 1 was found suitable

\ for the post in all respects.

9Q“ Thau Slr, I beg to c'i,ate fur%her thau it is settled

law that whenever anybody apnolnted even on adhoc/temporary
basis and my candldature was duly sponsored through the employmen+
exchaﬁge and "as such I am duly entltlnd to and otherwise

eligible for regularisation in service.
. , -

10. | Thaé Sir,'z beg‘to state that the President/Governor has
been duly auuhorioed to make rules 'regulating the conditions |
of service of the Central and State Govt. employees under
Aricle '°O9 of the Constitution of'India and the Government can.
alrays\ issue admlnistratlve lnoCIUCulOnS to cover the dgap |
where 1o statuuory rule exists or fill up the gaps where the

rules are silent on any particular p01nt and the conditions

L4 | —

of service can be requlated by the Executive Instruction
covering ' my £ate also (vide Article 53,73,154 162 310 entry

70 of the Upion list and entry 41 &n the Suateﬁilst ibid.

11l. That Tir, I beg to state f£-rther that I have_not been -
granted the ‘benefit of casual leave, and other leave as well

as Medical facilities tilldate for no fault of o¥n.

12. " Tpat Sir, in other Debartments of the Government
a consolldate pay is ﬂranted to the employnes wieose services

have not begn re qularlsed and the prevalent rate of daily




2.0

;4_
' Wage s also far. hlgher in other Departmenus and at least

by th¢S time the au*horlfles could have [e anted me consolldeted

pay as 1u~adm3~51ble in other Dcpartmen+sg

13.,  Bat -A»lr, as i1l luck would have it I ‘have been-
allowed to WOrL only for 20 days in a month v e.f. 1.J.88

'vhlch is, hlghly irregular and 1llegal.

14. _ That olr, ‘some fegular posts of Malis are eacant in
the ‘ﬁhillong ¢catlon of All Indla Radlo and as such I could
have. been aﬁpointed to the regular post on humanluarlan and

S - avocative -consideration.

15i ‘ Tha+'*hé‘cnéual%3aily ra“ed employees eppoiﬁted'
‘on“er‘before 1. 7 84 is now being trcated as monthly.rated
establoshment emoloyces on payment "1Aed pay of It 780 00 -
P.M. w1thout ellOWance WeCofe Ql 01.90 and such categories ef'
the cmﬁloyees aLe'alao enhltledpeo annnal increment till
their regulerisatlon nf service and upon regularls tion chey
teré pq% ihto‘the minimum elme écale of nay aﬁpllcable tn “he
1ozeeu groun cadre urder the Govt. of Indla and thev are also
tcneltled to and ot herw1ue ellclble for other benefit of -
service e£ {avqllable 16 the reoular Governgent servants of
the ¢ orrcaﬁondlng cadre and such catecorE%i oF'caaual
 and daily valid employees and automatlcallv are to be
rccualaclsed after comnletlon of 10 (ten) years service '
culte in ee01no with' Judgemenv an orde; naased by the
Hon‘ble‘ “ubreme Coure in Dharma's District P.J D 11terate
daily wege employeés A¢301catlon and ¢ ther - Vrs - State

- of Zarnataka-and others 1990 (2) sec 396. : .

-

16;. That sirm I beg to state further thaF my famlly

consigts of ‘nine. mémbers and it is humanlv'lmn0551ble on ny i
N T ‘

>\ el : , : - e
Advocase . . part to survive with my family members unless my service
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is regularised and in fact T have already been stranded'bath
financially and o-herwise due to non/regularisation of my

service.

i7. | fhat sir, I have submitted this repreSéntation renosing
deecpest faith in your benevolence for regularisation of my
service I wish and cherish the good.éesire that T shall get
justice.
I, view of the facts stated above I
would pray that you would be ™ind enocugh
o o . | to econsider my case Very sympathetically
on humanitarian and evocative consider-
ation and pass necessary order for

Mﬂ”‘"‘
rcoulari a“ion of my service from the

i edve g - e em W e e e S A2 D S

date of my flrst app01n“nenf ( i.e,

- as ot

Tee. f. 1/ 11. v) ol for ma cing yment
of all the arrear dues and grant me
 further o%her benefit of service for

vhich act of vour klnunoss I shall ever

remain grateful.

Dated, ~hillong, ' ' Yours faithfully,

The-24th July, 1996. ‘

W e maed S w....,nn b W 2y ”

(* AN R:"')‘
All Ipdia Radio, ‘hillong
Stdtlon,.llllona.

copy forﬁardea to -

.1} e Dircctor General, 211 Indis Rpdio, skashvani Dyaven,
Parliamen: itreet .Delhi.

2) The Deruty Dircctor General, All India R~rdio, Cuiwehati.

3) The ;tation Director, Ali Tndia, Radiom ‘hidlong.’

(JER7 A7 RAY)
1'ali IR shillong.

. o

\ .
Advocalte. o, , : . e



